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1. | gufRar (2/4-wrs) (31 s 2000 Hr 37 IFd 74 RfAfT a) 45 9,000
TyfRaT (2-58%) (31w 2000 3 2010 ¥ Fiw AT 37 3.5 6,000
FYRAT (4-&rw) (31 AT 2000 3 31 v 2010 ¥ iy AfAfAT 35 4,500
)
4, | gufar (2-5r%) (31 7 2010 ¥ ey AT am) 3.0 4,000
5 | TafRar (4-5rw) (31 wrd 2010 % qrarg Rfafi 1) _ 3.0 - 3,000
6. | Rufdar (2/4-50r%) (31 7 2000 %t 77 6 73 Rfatia ) 4.5 8,000
7. | fafdar (2-5%) (31 wT= 2000 ¥ ge=vq RAfAfFa 7m) 3.5 6,000
8. | frafar (a-5rw) (31 W 2000 ¥ qya AT I 35 4,500
9. | e w1 IeEst AT ¥ aqure Rt Sl ' 3.0 1,500
10. | WYeq -1 A1 W WY - O Segee e ¥ e Rl 0.5 750"
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 11th April, 2014.

G.SR. 27THE)—Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989, were
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide
notlﬁcauon of the Government of India in the Ministry of Road Transport and Highways number G.S.R.754 (E) dated
28% November, 2013, Extraordinary, Part I, section 3 sub-section (i) inviting objections and suggestions from all
persons likely to be affected thereby before the expiry of the period of thirty days from the date on which copies of the
Gazette containing the said notification were made available to the public;

, And, whereas, copies of the said Gazette notification were made available to the public on 28" November,
2013;
And, whereas, no objections and suggestions have been received from the public on the said draft rules by the
Central Government;

~ Now, therefore, in exercise of the powers conferred by clauses (f) and (m) of sub-section (1) of section 110 of
the Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend
the Central Motor Vehicles Rules, 1989, namely:-

(1)  These rules may be called the Central Motor Vehicles (3 Amendment) Rules, 2014,
(2)  They shall come into force on 1% October, 2014.
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3) In rule 115 of the Central Motor Vehicles Rules, 1989 in sub-rule (2), for the Table relating to
PETROL/CNG/LPG DRIVEN VEHICLES under paragraph (i), the following Table shall be substituted
namely:-

“TABLE
PETROL / CNG /LPG DRIVEN VEHICLES
S. No. Vehicle Type and Applicability C0% *HC(n-hexane
equivalent) ppm
1. Two Wheelers (2/4 — Stroke} (Vehicles manufactured on and before 45 |- 9,000
31* March, 2000)

2 Two Wheelers (2 — Stroke) (Vehicles manufactured between 31% 3.5 6,000
March, 2000 and 31* March 2010)

3. Two Wheelers (4 — Stroke) (Vehicles manufactured between 31* 3.5 4,500
March, 2000 and 31*March 2010) _

4. Two Wheelers (2 — Stroke) (Vehicles manufactured after 31 March, 30 4,000
2010) :

5. Two Wheelers (4 — Stroke) (Vehicles manufactured after 31 March, 3.0 3,000
2010)

6. Three Wheelers (2/4 — Stroke) (Vehicles manufactured on and 4.5 9,000
before 31* March, 2000) .

7. Three Wheelers (2 — Stroke) (Vehicles manufactured after 31% 15 6,000
March, 2000) '

8. Three Wheelers (4 — Stroke) (Vehicles manufactured after 3t* 35 4,500
March, 20600)

9. Four Wheelers manufactured as per pre-Bharat Stage II emission 1.0 1.500

norms ’

10, Four Wheelers manufactured as per Bharat Stage-11 or Bharat Stage- »

L 0.5 750
III Emission norms
[F.No. RT-11036/37/2013-MVL]
’ SANJAY BANDOPADHYAYA, Jt. Secy.
Note : The principal rules were published vide number G.S.R. 590(E), dated the 2nd June, 1989 and last amended vide

number G:S.R. 152 (E) dated the 5® March, 2014.”
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